IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: .
AT HYDERABAD d

I .
ORIGINAL APPLICATION NO.773 of 1993

DATE OF JUDGMENT: 6th Auqust, 1993 Lt
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‘ r u

BETWEEN:

Mr. TPVK Nagendra Rao ' . | Applicant

1. Ihaulh*rfafesh, |
"Hyderabad,

2. Mr. V.Appala Chari, ‘ P
Inspector of Income Tax Office, ‘ tﬁ
o/b the DIT (Inv), Hyderabad, e+ . Respondents W

APPEARANCE 3

COUNSEL FOR THE APPLICANT: Mr, G,Gopala Rao, Advocate

COUNSEL FOR THE RESPONDENTS: Mr. N.R,Devaraj, Sr,CGSC

CORAM:
Hon'ble Shri Justice V.Neeladri Rao, Vice Chairman
Hon ‘ble Shri P.T .Thiruvengadam, ‘Member (Admn.)

fﬁDGMENmfor TEE DIVISION BENCH DELIVERED BY THE HON' BLE
SHRI JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN

The applicant is now working as Income Tax Inspector-‘

at Vijayawada. This OA is filed seeking a direction to the
lst respondent to transfer the applicant to Warangal 1nfthg .ﬁb

/  wvacancy that would arife on ;he retirement on superannuation
/Xf///’ of one of’the Income T%x Inspectors working at Wafangal on
30.9.1993 or in any vaLancy that may arise earlier. The
other prayer praying for qﬁashing_the transfer of theVan
respondent as per the proceedingé dated 29.4,;1993 to Waraé@al

vis not pressed,

'contd....

s (R



! i

"

rin;>the contentions for the applicapfy and the

Standing Counsel f?E;the respondents, we feel that it is just

and proper to obsetve that the applicant has to approach the

1st respondent in regard to the relief of transfer to Warangal

in the next vacancy and on making such a representation, the

1st respondent naturally has to consider the same and no further

. .
order is necessary

at the admission stage. No costs.

in this OA, The OA is accordingly disposed of

(Dictated in the open Court).

P00

(P.T.THIRUVENGADAM)
. Member (Admn, )

Dated: 6th August, 1993,

| Y&kaiékiﬁ"‘-—-‘
(V.NEELADRI RAOD)
Vice Chairman

vsn
To

Deputy Registra J)é;E:

1. The Chiet CommissioLer of Income Tax,A.P.Hyderabad.,

2. One copy to Mr.G.Gopala Rao, Advocate,16-10-~27/105/8Upstairs,
Municipal Colony) Malakpet,Hyderabad.

4, One copy to Library, CaT.Hyd,

5. One spare copy.
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o - TYPED BY . COMPARED EY

CHECKEL BY APPROVED BY N
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . -
HYDERAEAD BENCH AT HYDERABAD i

\/ ‘
THE HON'S3LE MI,.JUSTICE V,NEELADKI ERAQ
VICE CHATRMZAN

‘D
THE HON'SLE HME.X.BE.GORTHY 3 MEMBER{A)

D

THE HON'BLE MR.\.CHANDRASEKHAR REDDY
MEMBER( JULL)

AND / ‘

THE HON'BLE MR.P.T.BIRUVENGADAM:sM(2)

d%{??'i 

Dated: (0 B e 1993

(RBERYJUDGMENT =

. | MJB/RB/CLANS,

' in ' |
oonmo. 113 ]a3 . .
T.ANo, . (WP, )

Admit ed and Interim directionsg
izsued. '

Allowdd

Dispcosed of with directions

am——

. Dismigsed
Dismifsed as withdrawn
Dismissed for default,
. 5\ :
ted/Ordered

NOo crder as to cogts.
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